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Mr. Deputy-Speaker: The answer is
that they are importing sufficient
quantities.

Shri 8. C. Samanta: May I know
whether the agreement stands in any
way against using our Indian ships
completely for importing this oil?

Shri Alagesan: I do not think so.

Shri P. C. Borooah: What is the
actual quantity of kerosene that we
are manufacturing at the moment in
the country and may I know by
what time we will be self-sufficient
in this commodity?

Shri Alagesan: At present we are
manufacturing between 130,000 tons
to 135,000 tons of kerosene, When the
second million-ton unit of Koyali
and the second million-ton unit of
Barauni go into production we will
have much more kerosene.

Shri N. Sreekantan Nair: Sir, I rise
to a point of order.

Mr. Deputy-Speaker: What is the
point of order during the Question
Hour?

Shri N. Sreekantan Nair: The reply
given by the hon. Minister was that
our production ranges from 130,000
tong to 285,000 tons. It is gomething
obnoxious.

Shri Alagesan: I said “130,000 tons
to 135,000 tons”.

Shrimati Savitri Nigam: Is it a ffact
that the import of kerosene oil is
much more expensive than the im-
port of crude oil and then refining it
in our own country? If the answer
is in the afirmative, may I know why
proper expansion has not been made
in our refineries so that we could
import crude and refine it instead of
importing kerosene oil and thereby
save a lot of money?

Mr. Deputy-Speaker: It is a sug-
gestion for action.
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Consumer Price Index Numbers for
Delhi

+
*302, Shri S. M. Banerjee:
Shri Daji:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri P. C. Borooah;
Shri Heda:
Shri Sidheshwar Prasad:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether the Technical Advisory
Committee on Consumer Price Index
numbers has scrutinised the Report of
the Expert Committee on Consumer
Price Index numbers fo, Delhi;

(b) whether it has also submitted
any Report to Government; and

(c) if so, its recommendations and
the action taken by Government
thereon?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes.

(b) The Government has received
the recommendations of the Techni-
cal Advisory Committee.

(¢) The Technical Advisory Com-
mittee considered the recommenda-
tions of the Expert Committee which
suggested adjustment in the Consu-
Price Index Numbers for 1960 on
base 1944 and the corresponding
linking factor. The main recommen-
dations of the Technical Advisory
Committee were:—

(a) Thce change of the weighting
diagram proposed by the
Expert Committee should not
be undertaken at this stage
in the context of evolving
the linking formula;

(b) The index may be corrected
for the deficiency noticed by
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the Expeft €Committee in res-
pect of House Rent in gn ap-
propriate manner; and

(a) The correction in the index
suggested by the Expert
Committee on account of the
discrepancy in the pricing of
cinema tickets was endorsed.

The decision of the Chief Commis-
sioner, Delhi, -on the recommenda-
tions of the Expert Committee, in the
light of the comments. of the Techni-
cal Advisory Committee has already
been announced in Delhi Adminis-
tration’s notification No. F. 25(55)/64-
Lab. dated 1st February, 1966, A
dopy of this notification is laid on the
Table of the House. [placed in Lib-
rary. See No. LT-5645/66].

Steps have been taken by the
Director Labour Bureau 4o revise the
Delhi Index Numbers in accordance
with the above decision.

Shri S. M. Banerjee: It is my infor-
mation that the expert committee
which was appointed wunder the
chairmanship of Professor Ganguli
submitted a report in which they
pointed out that the consumer price
index of Delhi was wrong to the tune
of 29 points. I want to know the
circumstances in which another tech-
nical advisory committee was appoint.-
ed to scrutinise the expert com-
mittee’s report. May I also know
whether the technical advisory com-
mittee has recommended that this
wrong compilation is only to the
extent of 10 points and not 29 points?

Shri Shahnawaz Khan: First of all,
If'want to inform my hon. friend that
the expert committee was headed by
Dr. Satyanarayana, Director, National
Council of Applied Economic Résearch.
It is true that fhis expert committee
recommended that the price index
should be 179 points. The matter was
considered by the technical advisory
committee whith trecommended that
it should be 168 and not 179 points,
Se, to that extent, Shri Banerjee was
right. There is a difference of 11
points.
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Shri 8. M. Banerjee: I would like
to know whether, on the basis of the
rééémmendations of the expert com-
miittek, the *hon. Minister of Labour
and Employment has issued necessary
instructions to the employers® associa~
tion of Delhi and other Government
offices to pay dearness allowance
according to this and to pay the
arrears of dearness allowance retros-
pectlvely

fane Sl
Shri Shahnawaz Khan: As I gaid, a
notification has been published already
under the orders‘of thé Chief Cotn-
missioner of Delhi and the conse~
quential action, we hope, will be
taken l,b%r all concerned.

Regarding Starred Question No. 303
A HigR W qE (FEr)
IqTeAE HETET, A AT WIH MIET |y
At s el (Gl
SUTT WERE, We g3l 303 @=r
AW &+ R fafveeT @rgm sowT

T ¥ T, qT AGH AT § |
Mr. Deputy-Speaker: If the Home

Minister is anxious, I have no objec—
tion.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): It is not a
question of my being anxious; if the
House wants, I am ready,

Some hon. Members: Yes,

Mr. Deputy-Speaker: He may read
the "answer. I will not allow any

-questions on it.

Dr. L. M.. Singhvi: Then, what is
the use of taking it up?

Mr. Deputy-Speaker: The Question
Hour is over.
it TR A1EY ¢ WA T TaT
7 qov fai Wi, @1 Fae 9T 9% %
HT F1E qgws TE g 1
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Y weTE et o aeEsdT
93 FT AT A 21 wrar wifgy |

o PWR WA $FATT AT FT ITT
A gw Ag H AT 93 A4 TR
TE7 A gBT BT qRT |7 FifZT
Dr. L. M, Singhvi: The rule is that
if the question is answered on the
request of the Minister, of course sup-
plementary questions can also be
asked; otherwise, the written answer
would at any rate be available to us.

Mr. Deputy-Speaker: He has said
that if the House wants, he is pre-
pared to answer it.

o TW ANET Afgan : graa ar
TN FS AR AT T T E |

Mr. Deputy-Speaker: He is not
requesting me to take up the question.

WRITTEN ANSWERS TO
QUESTIONS

T gar e
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Rehabilitation Programme of Dandak-
aranya Development Authority

*304. Shri P. C. Borooah;
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether an industry-based re-
habilitation programme was chalked
out at the Thirty-second meeting of
the Dandakaranya Development Au-
thority held recently in Bhopal;, and

(b) if so, the details of
gramme?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) In the meeting of
the Dandakaranya Development Au-
thority held on 11th December, 1965
at Phopal, the planning and imple-
mentation of the programme for set-
ting up of industrial units in Danda-
karanya were reviewed.

the pro-

(b) A statement giving the details
of the programme which was revie-
wed is laid on the Table of the House.
[Placed in Library. See No. LT-5646/
661.

Settlement of Migrants in Andaman
and Nicobar Islands

*305. Shri S. C. Samanta;
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:





